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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

ApplicationNo ........................................................ of 200; 

Applicant (s) 	 Y 	 Respondent(s) 	 .. 

Advocate for Applicant(s) .......... Advocate for Respondent(s)........................ 
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Fard rr.p.R.j.Dash, learned 

Counsel for the p1ict and Nr.R.C.Rath, 

le.irned Standing Counsel appearing for the 

Railways. 

2. 	In this Original pliation U/s. 

l' of the lAiinistrative Triunds Zct,1985 

the 	plica t hs raised a c1irn that lands; 

recorded in the nrrie of his fini1y rrerners 

Is 
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have ien acquired (for constructio. of 

Railway doubling line /track between 3alagaon 

Nirqundi ) and that, he has m ade x represen-

tatiorsunder Annexure /3 dt.1.9.19c9 and 

A15  dt.1.8.2003 seeking an employment , 

pursuant to RaiLway Board 's instruction 

dt.l0.11.19891"It is the case of the 

Applicant that the said representation has 

not yet received due consideration of the 

authorities/Respondents. 

In the aforesaid prnises,this 

Cricinal pplication is disposed of with 

direction to the Respondents to consider 

the gr evances of the Applicant (as raised 

in this O.A. end under ?nexures- \/3 and 

V5) and , while doing to, the Respondents 

should make necessary verifiction to find 

out as to whether the case of Applicant canes 

within the relevant instru t.tons of the 

Railways and to grant necessary relief, as 

due and a.rnissible under the relevant rules 

:overning the field to the pplicant. 

3eed1 copies of this order along 

with copies of this O.A. to the Respondents. 

Free copies of this order be given 

to the leanned counsel for both sides (Y 

1ernh 	i6i al) 
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